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BEFORE THE HON'BLE NATIONAL GREEN TRJBUNAL 

PRINCIPAL BENCH, NEW DELHI 

OA NO. 752 OF 2024 

IN THE MATTER OF 

Brijesh Singh Ladwal ............ Applicant 

VERSUS 

Union Territory of Chandigm·h &Ors . . . . . . . . . . . . Respondents 

REPLY AF:FIDAVIT · ON OF MUNICIPAL 

CORPORATION, MOHALi, RESPONDENT NO. 7 

I Parminder Pal Singh Sandhu, Commissioner, Municipal 

Corporation Mohali, at Sector-68, Sahibzada Ajit Singh Nagar, 

Punjab-160062 do hereby solemnly affirm and declare as under:-

1. That I am well conversant with the facts and circumstances of the 

case and competent to swear this affidavit. 

2. That I have read and understood the contents of the Original 

Application and I specifically deny the contents of the same, save 

and except those, which are specifically admitted herein. 

3. That it is most humbly submitted that the violation as alleged in 

the present OA does not relate to Municipal Corporation 
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Mohali/Respondent .No.7 and neither any averment nor any 

allegation has been . made/raised by the applicant against the 

answering respondent in the present OA. 

4. That even in the Interim report of Joint Committee dated 

30.09.2024 and Final report dated 23.01.2025 filed by the Joint 

Committee as per the order of the Hon'ble Tribunal no allegation 

regarding the violation of norms by the answermg 

respondent/Municipal Corporation Mohali has been made. It is 

pertinent to mention here that in the aforesaid Reports not a single 

recommendation has been given by the Joint Committee with 

respect to the answering respondent. 

5. That the main prayer of the applicant is regarding the dumping of 

the solid waste in the Sukhana Choe, an inter-state drain 

following in the State of Punjab after entering from Chandigarh. 

The Sukhana Choe does not follow within the limits of the 

Municipal Corporation Mohali and hence Municipal Corporation 

Mohali is not the necessary party in the present OA. 

6. That no relief under the prayer clause had been made/raised by 

the applicant against the Municipal Corporation Mohali nor any 

specific allegation has been made against the answering 

respondent. 
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7. That the prayer of the applicants is not against the answenng 

respondent and the answering respondent is not a necessary party 

in the present OA and hence the name of the Respondent no.7 be 

deleted from the array of the parties in the present Original 

Application. 

It is most respectfully prayed that this Hon'ble Court may be 

pleased to dismiss the present OA against the answering . 

respondent. 

VERIFICATION 

llJ&l'., ·".: : .. c - c,. ~-' . . "Verified at M .t.~V on this ;Wday of tf' ;/ , 2025, that the facts 

( f-{i' ~~1<,,qr ~ &;_,' M 

~ clwc stated in the above affidavit are true as per the information derived 

from the official record and to best of my knowledge and belief. No 

part of it is false and nothing material has been concealed there from. 

Rt~G!-!r:R !:''.,~GH 
Advocat~ ti. Cati , Co.:,missloDllr 

SA ~ ~a ar (Mohali• 

DEPONENT 

Car•-•111 .. 
Munldpd o.,., •• 
S.A.S. Napr (NetaS) 
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O.A NO. 752 OF 2024

Brijesh Singh Ladwal

Union Territory of Chandigarh & Ors

23rd April

(Parminder Pal Singh Sandhu)
         Respondent No.7

4

In t he matt er of· 

VAKALATNAMA 
BEFORE THE H ON'BLE NATIONAL GREEN 

TRIBUNAL, PRINCIPAL BENCH, NEW DELH I 

__________________ _ _____________ ___ P e titione r/Appe ll a nt 

've r s u s 

-----:-:-:~:-::-=--c=-=--=------,-----------------~c-:-:----:-:----Res p o nde n t /Defe nda n ts 
KNOW ALL by these pr se n ts t h at I/ W , t h e unders i g n e d , app o int S h r i 

SANCHAR ANAND, Advocate t o b e ~ dvocat e for me /u s , t h e P e tition er / 
Ap p e lla n t / Res p o nd e nt i n th e a b o v e me n tio n e d case , to d o t h e fo l lowin g 
Acts , De d s a nd Things or a ny o f th e m, t h at i s to sa y : -

1. T o Act, a ppe ar and pl e ad in th e above - me n t ion e d ca se in t hi s 
Co u rt or a ny othe r Court in which th e same may b e tri e d or h ea rd in t h e 
first i n s t a n ce or in App e al or by way of L et t e rs Pat e nt App e al, o r Revi e w 
or Re v ision or Ex e cution or a t any o t h er s t a g e o f i ts pro gress un til its 

f i n a l decision. 

2 . T o p rese nt Pl e ading s , Appea l s , L e tt e r s P ate n t Appea l s , Cross -
o bj ec tion s o r Pet itions f or Ex e cu tion, Rev i e w or Rev i s ion , Wi t hd ra wa l, 
Co mpromise or oth e r P e ti t ion s or A ff ida vit s or ot h er d o cum e n ts as s h a l l 
b e dee me d n eces sary or a dvi sabl e for t h e pro s e cu t i o n o f t h e s a i d case in 

.a J. 1 its s tag es . 

3 . T o wi t h d r a w or comp romise t h e sai d case 
ab tratio n a n y d i ffe r e n ces or d isp u t es , t h at s h all or 
or i n a ny man n er re l at in g to t h e said case . 

or 
may 

to s ubmj_ t to 
arise to u c hing 

4 
ot h er acts 
a n d i n t h e 

T o rece i ve mo n e y a nd g r a nt r ece ipt s t h ereof a n d o do a ll 
a nd thing s which may b e n ecess a r y to b e do n e f o r t h e pro gress 
co u rse of th e p r os e cution of th e said c as e . 

5 . 
e x e rcise 
whe n e ver 

T o e mplo y 
t h e p owe r s 

he may t hink 

a ny ot h e r L ega l Pra c ti t ion e r a u t h or i s ing him to 
a nd a utho r it y h ereby co n ferre d o n t h e Advoca te 

f i t to d o so . 

AND I / WE h e reby 
s u bstit u te s hall do in 

a g ree t o ce rtify wh a t e v e r th e Advocate o r hi s 
the s aid cas e and in its cor_,,, , -,:, .:.,,._ 

! 

AND I / WE here by agree not to hold t h e Adv o ­
_respo n sib l e for th e re sult of th e · s aid ca se in th ,; 
of his abse n ce fro m t h e Cou rt wh e n t he sa id case i f, 

AND I/WE h ere b y ag ree t h at i n t h e e v e n t o ft ¼ 
the Fee agreed by me/ u s t o b e pa id to the Advocati 
shall be enti le d to wi t hdr aw fro m the Prosecut i on; 
the same is pa id . 

AN D I/WE h e r eby agree t hat th e Advo c at e will be e ligible to appe ar 
for me/ us i f t h e c ase i s transferre d to any oth e r c t f h our - rom t e present 
Co urt o r if t h e Cour t s i ts a t any o th e r place oth e r than its normal place 
of sitting a n d I/We wil l b e liabl e to p a y a dditi o nal Fe e . 

I N 
prese n ts , 
me/ u s . 

Thi s 

WITNESS WHEREOF , 
t h e c ont e n ts o f 

th e d a y of 

I/WE 
which 

do 
have 

h e r e by s e t 
been read by 

2025. 

Accep t e d & I d e ntifi e d & Ce r t ifi e d 

~ 
(SANCHAR ANAND & SHIV KUMAR & AMAN KUMAR THAKUR) 

Advocat e ( s ) FOR THE PET I TIONER/RESPONDENT 
P/ 10 98/98 & D/213/ 2 012 & D/ 1992/2022 
OF~ ICE- 14,First Floor, National Park , 
L aJ pa t Na ga r - IV, Ne w De lhi- 110024 
Mob . No . 9958792346 
Ema il: - s anchar_ anand@ya hoo . co.in 

my/our 
me/us 

hand to these 
a n d explained to 

~ •=poratfon S.AS. Nagar (Mohall) 
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